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ORDER

Under consideration is the company petition No.TP/4(IB)/CB/2017 that has been filed before
the Hon'ble High Court of Madras but transferred to this Bench as unnumbered. Counsel
representing the petitioner showed some of the documents, particularly Annexure 17 at page
133, Annexure A20 at page 142 and page 152, which indicate that the respondent company
has admitted the claims of the petitioner and statutory notices has already been given for
making payments of the outstanding. However, in reply the outstanding amount has been
disputed confining to the payment of Rs.699/- lakhs only that too has not been paid to the
petitioner. Looking to the contents of the petition and the documents placed on record, we are
persuaded to direct the Registry to issue notice to the respondents. Counsel for petitioner is
also directed to send private notice by way of speed post for the service on the respondents
and file proof of the same by the next date of hearing. Put up on 13.06.2017 at 10.30 AM.
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